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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION

New Delhi, the 25th January, 2008

No. L-7/105(121)/2007-CERC.—In exercise of powers conferred by Section 178 of

the Electricity Act, 2003 and all other powers énaksﬁng it in this behalf and after previous
publication, the Central Electricity Regulatory Commission, hereby makes the following

regulations, namely -

Short Title, Commencement and Application

1.

D

2

efinitions

Lmonth

{1}  These regulations may be called the Central Electricity Regulatory

Commission {Open Access in inter-Slate Tz‘amrﬁis&m&} Regulations, 2008.

{2)  These regulations shall apply to the applications made for g%arst of open
access for energy transfer schedules commencing on or after &&2&08 for use
of the fransmission lines or ass&cigiéﬁ féciiiﬁeﬁs with such lines on the inter-

State transmission system.

(1) In these regulations, unless the context otherwise requires:
{a)  “Act’ means the Eleclricity Act, 2003 (36 of 2003),
(b}  ‘“bilateral transaction” means a ftransaction for exchange of energy

(MWh) between a specified buyer and a specified seller, directly or through a

| trading licensee, from a specified point of injection to a specified ;}éi{;t of drawal

for a fixed or varying quantum of power (MW) for any time period during a
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A{c)  coltective transaction” means a sef of ransactions disc

exchange through anonymious, -simultaneous competitive ng by buyers

and sellers;

{d) - “Commission”. means the Cenlra sulatory . Commission
referred 1o in Section 76 of the Act;
(&) “ﬁay“ means a day starting at 00.00 hours and ending at 24.00 hour

i

(f)  “detailed -procedure” means the procedure issued by the Central
Transmission Utility under these regulations;

{é} “Grid Code” me w»*éim Grid Code specified by the Comrmission under
Clause (h) of sub-section {1} of Section 79 of the Act; |

(hy  “intra-State enlity’ means a person. whose melering and energy
accounting is done by the 53?&%&%' Load Despatch Centre or by any other
authorized @i&ié ity

{) “long-term customer” means a person having a long-term lien over an
inter-State transmission :«‘;@fsmm by virtue of paying it transmission charges
oroportionate to the lien, .

{i} tonth” means a calendar month as per the British calendar,

(k) “‘nodal agency” means the nodal agency defined in Regulation § of these

regulations;

{H “open access customer” means a person who has aveiled or intends %z}

avail of open access umie? these regulations and includes a short-term

transmission customer as defined in.any other requlations, specified by the

Commission or a generating company {including captive generating plant) or a

licensee or a consumer permitted by the State Commission to receive supply of

d in power
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~ 3;3;3&3&53% of the Commission:

a Smie ﬂx}v&mm&m aanmy authmmﬁ to.seill or pummm mﬁrmrxc&y

reiﬁt;‘ifiz; 1y f front a person Qih&r tiwﬁ ﬁ%ﬁtf@%}ut on %zmnsea c}f h;s area supply, or

{m} ‘power exchm@a‘”mmm*tm*pmwmmmwmga established with the prior

Er‘g% regional entity’ means & person whose metering and energy §Gﬁ§§¥?§ﬁ§ is

done aﬁ the regional level;

{0} "Siate Commission” means the Slate Elechricity &&gﬁiatf}f? i}fﬂi"}%ﬁ{}i“t

gs;}&%ﬁgi%ﬁ under Section 82 of the Act and includes the. és};ﬁi gﬁ%m%ss%ﬁﬂ

ac:fzséﬁs%eﬁ uz’zﬁier &ecﬂm c%;i% i%r%‘%

,5m ‘m% %iwmt«:” ma&ns nmwmk owner,s by thea amt@ Transm:s“en U'a;!;ty,

dis tﬁi?i}ti(}ﬁ %smms% or my mhc&yr pm‘mn grﬂnt@ xcence

{Eﬁfﬁfﬁigﬁiu 1 m constiuct ﬁ;}@raés@ and maintain the tmngmzss&}’fé 5 &%‘%‘i

‘/!;:ﬁ;i “32@‘{3 ui ity" means g State Transmission gji%&iy or a Sta E%satfssfty

Saafg a? Electricity Department of the State, or a State

Q%‘ggﬁi?é%i{m authorized to sell or purchase w%ﬁaaéﬂmigf on ﬁs&%’saif of t

i:h% Staie ;

{r} “lime block” means 15 minutes time périod sg&&mﬁ&d in the %ﬁé Code for

the purposes of scheduling -amﬁ d&gmmh dm‘!

{s} “working c:iay” meam a day on wmh b&mm mm& m@n f*ar t}u ness

{(2) Words ssmi mgwwwm uﬁmd in tham mqulaﬁ ﬁns and not d@fma{i here

but ‘ééfiﬁii:‘rﬁ in the Act or the Grid ode, shag have the meaﬁ;ﬁg ssigned fo

Scope

3‘.

i?zgm under the Act or the Grid Code, as the case may be.

Ss,gz}en% to any other regulations specified by the Cammesstsﬁ the long-term

customer shall have first grzw;t y f@r usi ng ié’}@ inter« $?§&3‘ traﬁﬁmz%i&ﬁ sy tem for the
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designated yse. These regulations shall | apply for utilization of surplus capacity
available thereafter on the inter-State transmission system by virtue of-

{a)  inherent design margins;

(b)  margins available due to variation in power flows; and

(¢} Margins available due to in-built spare transmission capacity created to

cater to future load growth or generation addition:

Detailed Procedure

4. Subject to provisions of these regulations, the Central Transmission Utility, with
approval of the Commission shall issue a detailed procedure covering relevant and

residual matters not  detailed in these regulations.

Nodal Agency

5. The nodal agency for bilateral transactions shall he the Regional Load
Despatch Centre of the region where point of drawal of electricity is situated
and in case of the collective transactions, the nodal agency shall be the

National Load Despatch Centre.

Submission of Open Access Application

- 8. (1) An open access customer or the power exchange (on behalf of buyers

and sellers) intending to avail of open access for use of the transmission lines
or associated facilities for such lines on the inter-State transmission system,
shall make an application to the nodal ageécy in accordance with these
regulations.

(2)  The application for a bilateral transaction shall contain the details, such
as names and location of supplier and buyer, contracted power (MW) to be

scheduled and interface at which it is referred to, point of injection, point of
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drawal, starting time block and date, ending time block and date, and such
other information that may be mﬁwr'w\m the detailed procedure.
(3) The application for a collective transaction shall contain the requisite details

in accordance with the detailed procedure.

Application Fee
7. An a#ﬁiﬁéﬁ@ mﬁéé fcé' each bilateral transaction or the collective transaction
shall be éccsmgaméﬁ by a non-refundable fee of Rupees five thousand

: (Rs,ﬁﬁﬁi}égﬁ%yt :

% \ Provided that the fee for bilateral transaction on the day of the

~application or on the déy immediately following the day of the apptiﬂ%mian may

be demﬁﬁéé within three working days of submission of the a;&piicat%cﬁn,

Concurrence of State Load Despatch Centre for bilateral and collective
transactions ‘ ‘ ~ '

8. {1} Wherever the proposed bilateral tréﬂsaf:;ﬁan has a8 ’;Stme utility or an

| infra-State entity as a buyer or a seller, concurrence of the State Load
Despatch ‘i;eairé shall-be obtained ?ﬂ advance and su&miﬁtedéiarzg with the
\amiication to the nodal agﬁnmy. The concurrence of the State Loacf: Despatch
Centre shall be in such form aé may be bmvidad m the deataiigd chés&m
(2) When a Sis*;’e utility or an intra-State entity proposes i{iﬁ participate in trading
through a power exchange, it shall obtain a “no objection” or a prior standing
éi&éraéﬁe from the 3%:%3{& Load Despatch Centre in such form as may be
g}{@s;:{if;;&d in the detailed procedure, sgzecifyéng the MW up to which the entily

may submit a buy or sell bid in a power exchange.

ho ARG e~
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(8)  In case the infrastructure required for energy metering and time block
wige ac:;ounténg% already exists, and‘ required transmission capacity in the State
network - is ’avaiiabée, the State Load Despaich Centre shall accord its
concurrence or Nno éab;éiﬁiim’ or standing clearance, as the case may be, within

zmm_{;@gx @fkimg days of receipt of the application:

"(4) In case SLDC decides not to give concurrence or “no objection” or standing

clearance as the case may be, the same shall be communicated to the
applicant in writing, giving the reason for refusal within the above stipulated

period of 3 days.

(8)  Unless specified otherwise by the State Commission concerned, the
State Load Despatch Centre may charge a fee of Rupee five thousand (Rs
5000/-) for processing applications for concurrence or “no objection” or prior

-standing clearance.

Procedure for Advance Scheduling for bilateral transactions

9.

(1) An a{;piéqa%ian for advance scheduling for a bilateral fransaction may be
submitted to the nodal agency up to the fourth month, the month in which an

application is made being the first month:

Provided that separate application shall be made for each month, and for each

transaction.

(2} {a)  An application for inter-State scheduling éuring the fourth month

shall be made up to the last day of the first month.
(b) All applications received shall be taken up together for consideration.
(¢) The nodal agency shall convey its acceptance or otherwise to the applicant

latest by the fifth day of the second month.
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(3) (a)  An application for inter-State scheduling during the third month

shall be made up to five (5) days prior to the close of the first month.

(b} Al applications received shall be taken up together for consideration.

(¢}  The nodal agency shall convey its acceptance or otherwise to the

applicant latest by the close of the first month:

Provided that while accepting the apphcatma open access granted to

any person prior thereto shall not be withdrawn.

(4) (a8}  An application for inter-State scheduling in the seco

o month

shall be made with the nodal agency up to ten (10) days prior to the close of

the first month,

{b} Al applications shall be taken up together for consideration.

(¢}  The nodal agency shall convey its acceptance or otherwise to the

applicant ﬁ\}e days prior to the last day of the first month;

Provided that while accepling the application, a;:&a accés&ia granted to

- any person prior thereto shall not be withdrawn.

{5) Wherever the nodal agency rejects an application, it shall

reasons to the applicant in writing.

nvey its

Congestion management

10, Where in the opinion of the nodal agency, grant of all applications at a

particular stage of advance scheduling is likely to cause congestion in one or more of

the transmission corridors to be used, it shall conduct electronic bidding f&r grant of

open-access for the available surplus fransmission capa{;%iy among the agm icants at

that stage, in mcamdnm with the detailed procedure;
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Provided that if any person does not participate in the bidding process

he shall be deemed to have withdrawn his application.

Procedure for scheduling of bilateral transactions on first-come-first-served
basis

11, {1} The applications for grant of open access for the second month,
received after the date specified in clause {4) of Regulation 9 and the
applications for grant of open access during the first month shall be considered
on first-come-first-served basis, and such transactions shall be scheduled
subject to availability of the required transmission capacity:

Provided that such applications shall reach the nodal agency at least
four {4) days in advance of the dale of the bilateral transaction:
Provided further that separate application shall be made for each

iransaction.

{2y All these applications shall be processed and decided within three (3}

days of their receipt.

Procedure for scheduling for day-ahead transactions

12. Al applications for bilateral transactions received within three days prior to the
date of scheduling and up to 1500 hrs of the day immedialely preceding the date of
scheduling shall be clubbed and treated at par, and shall be processed after
processing of the applications for collective transactions received till 1500 hrs.
Hlustration:, |

An application for scheduling a transaction on 25" day of a month, shall be

processed on first-come-first-served basis only if such application is received till 21°

ol
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® day of that month. - If the application is received on 22™ day or 23" day or up to 1500
hrs on 24" day, it shall be treated only after processing of the applications for

collective transactions received up to 1600 hrs on 24" day for scheduling on 25" day.

Procedure for scheduling of transactions in a contingenc:

13. Intheeventofa contingency, the buying utility may locate a source o g}@ww to

meet short-term contingency requirement even after the cut-off time of 1500 hrs of the |

preceding day and apply o the nodal agency for open am@%g and scheduling and in
that event, the nodal agency shall endeavour to amﬁ&mm&ﬁ&% such request as soon
as and to the extent prﬁaié@ai%y feasible, in ami}réﬁmm with the détaited procedire.

Revision of Schedule

14. . (1)The open access &cﬁﬁeﬁu%&s'ﬁfsﬁég}wﬁf by the nodal agency in advance and
on first-come-first-served basis may be cancelled or revised downwards by the
.- @pplicant by giving a minimum five (5) days’ notice, excluding the day on which notice

is served and the day from which revised schedules are to be implemented.

(2) The applicant shall continye 1o be liable to pay transmission charges as per the
schedule originally approved, if the period of revision or cancellation is up to five (5)
days.

(3) If the period of revision or cancellation exceeds five (5) days, iraﬁgmigf&%& charges
for the period beyond five (5) days shall be payable in accordance with the revised
schedule and for the first five days (5) in accordance with the original schedule.

{4) In case of cancellation, operating charges shall be payable for five (58} days or the
period of cancellation in days, which ever is less. ‘
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Curtailment in case of transmission constraints

Prorlie s habots

15. {’i}k When for the reason of transmission constraints or - to maintain grid
§s:z;ur§ty, it beizomes necessary to curtail power flow on a transmission corridor,
the ifansactinns already scheduled may be curtailed in the manner decided by

‘the Regional Load Despatch Centre, if in its opinion such curtailment is likely to
relieve the transmission constraint or is likely to improve grid security.
(2)  In case of inter-regional bilateral transactions, approved schedule may
be revised or cancelled by the Regional Load Despatch Centre, if the Central
Government allocates power from a central generating station in one region to
a person in the other region and such allocation, in the opinion of the Regional
Load Despatch Centre, cannot otherwise be implemented because of
congestion iny inter-regional link. The intimation ‘at}aut such revision or
cancellation shall, as soon as possible, be conveyed to the affected open
access customers,
(3)  In case of curtailment of the approved schedule by the Regional Load
Despatch Centre, transmission charges shall be payable pro-rata in
accordance with the curtailed schedule:

Provided that operating charges shall not be revised in case of

curtaiiment.

Transmission Charges

16. (1)  In case of bilateral transactions, for use of the inter-State transmission
system, the fransmission charges at the rate specified hereunder shall be
payable by the applicant for the energy approved for transmission at the

point(s) of injection:
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- of drawal shaii be payamﬁ

Ogemﬁﬂg Charges

31

Type a?'fraﬂsactm : | - Transmission charges(Total) -
e (Rs./MWh)

{(a) Bilateral, mtra»«rag mmat : | S . 30

{b) Ssiatera between ad;acent {ﬁgimﬂﬁ 60

{c} Bilateral, wheeli ing through one or more
;mewemﬁg regions g0

(2)  In case of the collective transaction. for use of ihe saiér‘szate

: &aﬂsmissmn system, transmission charges at the rate of Rs. 3{}%&@3 for

energy approved for transmission for each point of i injection and for &agh point

(3)  The mtraﬂﬁtam en‘m»es shall add:t;onaﬂy pay transmission charges for
use of the State network as determined by the respective State Commission:
Provided that in case the State Commission has not determined the

transmission charges, the same shall not be a ground for denial of 9;}&;1 access

/aﬂd charges f(}}” use of respective State network shall be payable for the energy

ap;;r{med at ti?e rate of Rs.30/MWh:

Prcv;ded further that transmission charges for use of the State network
shall be intimated to the Regional Load Despatch Centre concerned for display
on its web site:

Provided aisa that- transmission chaz‘g% shall' not be revzse{i with

retrasseaiwe effect.

(1} G:ae;*a%mg charges at the rate of Rs. 2,000 /- per day or part of the day

for each bilateral iransaatscm for each of the Regional Load Despatch Centre




THE GAZETTE OF INDIA : EXTRAORDINARY {Parr H1—8ec. 4]

involved and at the rate of Rs.2,000 /- per day or part of the day for each Stlate
Load Despatch Centre involved shall be payable by the applicant.
{2} Incase of the collective transaction, operaling charges shall be payable
by the power exchange @ Rs.5000/- per day to the National Load Despatch
Centre for each State involved and Rs.2.000 /- per day for the State Load
Despatch Centre involved for each point of transaction.
(3)  National Load Despatch {;‘:ammw shall share the operating charges with
the Regional Load Despatch Cenires in such manner as may be éeﬁzédeg by the
Central Transmission Utility.
(4) Al buyers withina State shall be clubbed together and all sellers within
a State shall be clubbed together by the power exchange {with necessary
coordination with the State Load Despatch Centre) and each of the groups
shall be counted as a single entity by Mational Load Despatch Centre for levy
of operating charges and for scheduling:

Provided that for levy of operating charges for State Load Despatch
Centre and levy of the intra-State iransmission charges, each point of injection

or drawal in the State network shall be counted separately.

Note 1
The operating charges include fee for scheduling, system operation and.

collection and disbursement of charges.

Note 2
The operating charges collected by the nodal agency shall be in addition to the
fees and charges specified by the Commission under sub-section (4) of Section

28 f:.:f fhe At




graa%‘ of a;a;ai:catmn and in case of collective transactxar;& §‘i€ gewer exchaﬁgee shall

dﬁ?ﬁfsﬁ %?ﬁh the nodal agency these charges by the nﬁxf w&éi;rfg éay fall mg aﬁer the

: ﬁay on which its application was ;:»mcesmd

Provided that in case of the cm%iactwe ifaz;sam ﬁ‘?& trammzsﬁmn

ahazges for use of State network and a;}eraimg sixargas for 3%3*@ Load

i‘.}es;:atch Cenire shall iae %;it @d dzret‘:tiy by %bs ﬁawer exchaﬁge with.

respactw ssmm mm Mwmh Gamm, L

Defaujt in gagment of ngen aeaam charge

ié,ﬁ ; {’&}‘ In case of default in payment of the apg}iftaﬁaﬁ fee or t?%e charges

E % sges;ﬁeé under these r&gmmt{ms the nodal agéﬁsy m&y m ts discretion,

\\ia\\m;sdm ]

; éecfﬁe not ta schedule the i:ansa{:tmn or to c:am:a? g;e sfshedu ng of a r&ady

scésﬁéﬁﬁad transaction or not to entertain any ag;:}ieazfea of auaﬁ pergms

M faﬁst‘e untl such tzm@ the default is cured.

0 ) ﬁéi transactions for State utilities and for intra-State entities scheduled by
 the nodal agency under these regulations shaﬁbasgsaasteé for and included
_in the respective day-ahead net interchange Sé?!‘éjéiﬁés‘ of the concerned

regional entity issued by the Regional Load Despatch Centre.

N R P s
i!'f PRl e
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{2)  Based on mét' metering on the periphery of each regional entity, ]
composite Ul accounts shall be issued for each reé&ami entity on a weekly
cycle and transaction-wise Ul accounting, and Ul accounting for intra-State
entities shall not be carried out at the regional level.

(3)  The State utility designated for the purpose of collection / disbursement

of Ul charges from / to intra-State entities shall be responsible for timely |
payment of the State’s composite dues to the regional Ul pool account.
(4)  Any mismatch between the scheduled and the actual drawal at drawal

points and 3cheduied and the actual injection at injection points for the intra-

State entities shall be determined by the concerned State Load Despalch

Centre and covered in the intra-State Ul accounting scheme.

(5)  Unless specified otherwise by the concerned State Commission, Ul rate

for intra-State entity shail be 105% (for over-drawals or under generation) and

95% (for under-drawals or over generation) of Ul rate at the periphery of

regional entity.

(6) In an interconnection (integrated A.C. grid), since MW deviations from

schedule of an entity are met from the entire grid, and the local utility is not

solely responsible for absorbing these deviations, restrictions regarding

magnitude of deviations (except on account of over-stressing of concerned \
transmission or distribution system), and charges other than those applicable in
accordance wiiﬁthese regulation (such as standby charges, grid support
charges, parallel operation charges) shall not be imposed by the State Utilities

on the customers of inter-State open access.
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Reactive Enerqgy Chargas
21. (1) No separate reactive energy charge accaudting for ogaaéé access
trangactions shall be carried out at iﬂt&t’?Sﬁam level: | ‘

Provided that the Sta%e Lftiiiiy designated for the purpose shall be
resp&n&%bie’f&r timely payment of the Slate's Qﬁfﬂ?&&iiﬁ f:iims to zm regional
reactive charge account in a{;cmrdame wizh the g}f&:ﬁvis&ms of the Gf%df Code.

(2) The reactive energy érawais and m;e{;i&ons by the mtra*siate entities

shall be governed by the ragu atsam app %Gab e within the: State mf}mmaﬁ

Special Energy Meters

.22 (1) . Special Energy Meters \ysha%% be instalied by the Central Tr%arxSm%S%m
Utility for and at the cost of the regional entities and by %hé State Tr%ansm%ssisﬂ
utit tility for and ai the cost of the mtrawﬁtam entities, { A
(2)  Special Energy Meters install ecﬁ shall be f::a;}abe: of iim&{}%ﬁ@f%mia{%é
measurements for time block wise active energy and voltage é;ﬁemmmwé
measurement of reactive energy in accordance with Annexure - 2 2{3 Chapter-6
of the Grid Code.
{3}  Special Energy Meters shall aiways be maintained in good fﬁf}{?diimﬂ

{4) Special Energy Meters for the regional entities shai %345: open for

inspection by any person authorized by the Central Transmission Utility or the '

Regional Load Despatch Centre.

Transmission losses

23 (1)  The buyers and sellers of the electricity shall absorb apportioned energy

losses in the transmission system as estimated by the Regional Load Despatch
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Centre and the State Load Despatch Centre concerned, and applied in ’

accordance with the detailed procedure.
(2)  The energy losses shall be accounted for by providing a differential

between schedules at the points of supply, inter-utility transfer and drawal of

electricity.

(3) ~ The applicable transmission losses for the regional transmission system

as well as for State network shall be deciared in advance and shall not be

" revised retrospectively.

Compliance of Grid Code

24, The buyers and sellers of energy shall comply with the provisions of the Grid

Code in force from time to time.

Collection and Disbursement of transmission charges and operating charges -

25 (1) The transmission charges and the operating charges payable b the

persons aliowed open access shall be collected and disbursed by the nodal
agency, except for transmission charges for State network and gpefatiﬁg
charges for State Load Despatch Centre in the case of the collective
transaction;

(2) The transmission charges collected for use of the transmission system other
than the State network for a bilateral transaction in accordance with these
regulations, ahai?} be utilized for reduction in monthly transmission chéfggs
payable by §mg«*;f~arm customers of the region concerned in the following

manner after allowing 25% of the transmission charges 1o be retained by the

Central Transmission Utility-
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charges to the **r@g;mmneemad;

m) m mw ‘m tera mmmm between adj:

ti‘wz tranammaimﬁ r:hargea for eeaeh pegfon
{c) in case of bil aiera«z tran&ac%sﬁfz' %%rgagh one or marei intervening
regzc:as 25% of the iransmzﬁszsa a&argﬁs for each of sm;mrtmg and
@xpaf%mg each reg;an aﬁé fﬁg}aiﬁi{ﬁg 25% of the tfaﬁsm;;smn
charges to be allocated @Q&@fy amg}ngmiewenmg regz:ong&
(3} The transmission c&argeg coll actad fsr 353 ef the transmission 3ystem other
than the Slaw nﬁ%wwk fe::r a caiiectwe transactm shai b&yﬁiﬁ?
fol mwmg manmm mamaly»
(a) 25% of the iransm;ssm charg;es payable for aaﬁh m;:sm ( * i
and each point of cirawg%ff‘sﬁaﬁ‘ be retained by %?xa Central
Transmzsszm Utility k
{b) 75% of the i;famm ission cﬁafgies payable for each g}z:}mt of injection
and each point of drawal sh;aiii}s:gsa{;fer r&{:?s.;cison in immmsssm
charges payable by viias"tg«tem?céﬁémers of the region in which point

of \injecﬁm or point of drawai‘ as the case ma\ybﬁ, is situat

4 Tm tramm wan uh«argem far use af State network sha% be d rséd to mm
State Tramm%@smﬁ Ui ;iy concerned,

- (5) In case a State utility is thef open a%;sé‘;%,ggzgstaéwer, the apearaééng charges
and the transmission charges fo be /ﬁéiiesteﬁ by the nodal agen%:y shall not
‘ rim;iueﬁa the charges for the Slate nﬁim}?k éfaﬁ'ﬁ;‘:ﬁémtmg charges f%}%’ the State

Load Despatch Centre,

s S e e R R AR
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B Redre%ai Mﬁchani

286. | . Un 3&35 the dispute mmivess the State Load Despatch Centre and the intra-State
:‘m,_;ﬂt%ties of the concerned State and falls within the jurisdiction of the State
Commission, all disputes arising under these regulations shall be decided by

the Commission based on an application made by the person aggrieved.

information System

27. National Load Despatch C&nire and each Regional Load Despatch Centre shall
post the foliowing information on thezf wei:;fszt&s ina separate web-page titled
“Open access information”;

{a) = These regulations;

(b}  The detailed procedure;

{c) A list of bilateral transactions accepted by the nodal agency, 1o be
displayed till the end of the month in which transactions are scheduled,
indicating:

i Name of customers;

(i} Period of the open access granted (start date and end date),
(i) Point or points of injection

{iv) Point or points of drawal;

{v) Traﬂsmiéﬁian systems used {in terms of regions and States),

(vi) Accepted schedule (MW) with start time and end time;

Note
The status report shall be updated daily.

(d)  Information regarding usage of the inter-regional links.
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Savings and Repeal
28

{e}  The information regarding average regional energy losses for the
previous 52 weeks,
() Transmission charges and applicable transmission immé for various

State networks as informed by the State ulilities concerned,

{g)  The list of open access applications for advance scheduling received as
the nodal agency i;vhichhave not been accepted, along with r@gaw{%‘zs for denial,

to be displayed till one monih after the ﬁi‘;??&d&i?f’%@ period.

{1) The provisions of the Central Electricity Regulatory Commission (Open k
Access in inter-State Transmission) Regulations, 2004 shall not ﬁ;ag::piy to the
ppen access cuslomers wheé& applications are  processed E;mé&f these
regulations.

{2) The provisions relating to long-term customers as contained m the Central

Electricity Regulatory Commission (Open Access in inter-State T ansmission)

- Regulations, 2004 shall continue to apply fill Commission notifies separale

requlations covering aspects relating o long-term cusiomers.
{3) The provisions relating to short-term open access as contained in the
Central - Eleclricity  Regulatory Commission (Open Access in inter-Stale

Transmission) Regulations, 2004 shall stand repealed on 1.4.2008

- RAVINDER, CHIEF (Engg.)
[ADVT-i/4/Exty /150/07]
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